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Central Administrative Tribunal
Principal Behch. New Delhi.

0A-1206/97

‘New Delthi this the 23rd day of May, 1997.

Man'ble Mr. Justice K.M. Agarwal, Chairman
Hon'ble Mr. $.P. Biswas, Member(4)

Shri Raj Kumar Dohare,

Inspector, Central Excise,

/0 Sh. R.S. Dohare,

R/o C-1/DDA Flats,

Munirka, New Delhi. cv.. Applicant
(dpplicant in person)

Versus

ry of Finance,
wrth Block, Mew DDelhi. ~
2. Deputy Commissioner(P&V),
Cantral Fxcize,
C.R. Building.
T.P. Estate,
New Dalhi.
3, M. Raieesv Kavoor,
Inauiry OFficer,
fasistant Commissionsr of Coustoms,
1.6.7. Airport, New Delhi. ... Respandantsa

ORDER (ORAL)
Hor'hle Mr. Justice KoM, Agarwal. Chairman

Weard tha applicant in person.

Tt aspoears that the applicant is facing a
dapartmental anauiry., One Shri  Rajeey  Kanpoor,
Assistant Commissionar of Customs, f.G,I. Airpnrt s
the enguiry  officer. The grisvance of the applicant
is that when he goes to atiend tha enquiry. which
takes nlace in the office of the enaquiry officer atb
dirpart. he does nmf‘get aasy antry and, therefore,
at times he s unable to participate dn the enguiry,

Tt 45 submitted that one Sh. T.R. Kakria is his




defence assistant, who also faces sinilar difficulty,

Under the circumstances, a oraver is  made  for
changing the enauiry officer and venue of enquiry.
We are of the view that this application

can be disposed of at the admission stage itself by

directing the - respondents to see that the applicant

and his defence assistant Sh. T.R. Kakria get

regular passes, to enable them to get easy entry in
the office of the enquiry officer at. airport as and
when the date of enaquiry is fixed and engquiry
proceadings are taken up. Accordingly, we direct the
respondents  to do &he needful and we dispose of this
app]ﬁcatﬁoh in the Tight of the directions aforesaid

with no order as to costs.

Let a copy of this order be given to the
applicant and also despatchad immediateiy to  the
reépohdents 50 as to enable them to att immediately
and promptly  in arder to avold unnecessary delay  in

concluding the enquiry.
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